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OR D E R 

This application has been filed by-the official respondents 

seeking extension of time for compliance of the direction given by the 

Tribunal vide order dated 5-4-2000 in O.A.1377 of 1995 in which the 

respondents were directed to implement the order within the period of 

four months from the date of communication of that order. Accdng 

to.the official respondents, they received the order on 25-4-2000 

and a cter expiry of oer mo-nths they have prayed for extension of time 

for another six months from the date of expiry of the period i.e. 

25.8.2000. so, according to the l.d.Counsel Mr. Banerjee for the 

applicant (respondents in 0.A.), they would he entitled to get the 

period of six months w.e.f. 25-8-2000 which would expire in the month 

of February, 20. Id. Counsel Mr. Mukherjee, appearing on behalf Cf 
(applicant Jn O.A.) 

the respondent,Lraises ob5ection regarding granting of extension of 

time as sought for by the applicants(respondents in O.A.). 

2. 	After considering the submissions of Id. Counsel of both 

the parties, I am of the view that the Epplicants are not 	JTuch 
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diligent for implementation of the judgement passed by this Tribunal. 

However, last chance is given to the applicants (respondents in O.A.) 

to implemert the judgement within 31st January, 2001 without fail. 

No further extension of time will be granted in this case. If no 

action is tal<en within the stipulated period, appropriate action 

will be taken against the applicants (respondents in O.A.). 

Accordingly, WA is d isposed of. 

( D. Purkayastha ) 
Memnber(J) 
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